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Present: Hon’ble Member (J), Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 24™ AUGUST, 2018, 10:30 A.M.
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ORDER

Ld. Counsel for Respondent No. 1, 7 and 21 and for petitioner is present.

Ld. Counsel appearing on the side of respondent no. 21 submits that he is not in
receipt of the copy of the amended petition. Petitioner is directed to serve copy of
amended petition to the Ld. Counsel appearing for respondent no. 21.

However, Ld. Counsel appearing for respondent no. 1 submits that he was in
receipt of the copy of the amended petition sent by the registered post.

In the meanwhile, one another Counsel Mr. Arik Banerjee along with Mr. Jaydeb
Gharvi is claiming that he is appearing for respondent no. 1 and requested to get a
copy of amended petition.

Petitioner is directed to serve copy of amended petition to the Counsels on record.

So also no affidavit of service of notice to the remaining respondents seen filed on
the side of the petitioner. Petitioner is directed to complete service of notice to the
remaining respondents and file affidavit of service within 7 days.

Respondent no. 1, 7 and 21 are directed to file reply affidavit, if any, within 3
weeks by serving copy to the petitioner. Petitioner is directed to file rejoinder, if
any, within 3 weeks of the date of receipt of reply affidavit.

Ld. Counsel appearing for respondent no. 21 submits that a demurrer application
filed by him as CA No. 229/2014 and advocate on record for respondent no. 1
submits that he also has filed demurrer application CA No. 252/2014.

Both the CA is pending for consideration.

Both the CAs are to be posted along with CP for hearing as requested on

05/11/2018.
Sd

(Jinan K.R.)
Member (J)




